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Abstention from voting by electorate
of Jhibl Archal

2702. SHRI SASANKASEKHAR
SANYAL: Will th Minister of LAW,
JUSTICE AND COMPANY ATFAIRS
be pleased to refer to.the :xenly given
to Unstarred Question No. 2698 on
6th December, 1977 regarding absten-
tion from voting by electorate of

Jhibi Archal in the last Parliamen-
tary Election, and state whether Gov-
arnment have since collected infor-

‘mation about their grievances and

causes for such abstention;

{b) what steps -hawe been takeén by
the Central Government so far as it
lies in their power for meeting the
grievances; and

(¢) what guidelines, if any, have
been given to the Government ot
West Bengal so far as the matter lies
in their power?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV): (a) According to
the information furnished by the Chief
Electoral Officer, Government of West
Bengal, no vote was polled in Jhibi
Archal under Khargram police station
of Murshidabad district comprising
polling station numbers 75 to 83 In
Khargram segment of 8 Jangipur Par-
liamentary Constituency. The reasons
for absention of the voters concerned
from voting are not known.

(b) and (c¢). Do not arise.
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